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THE MJNISTER OF PA R L IA M E N 
T A R Y  AFFAIR S  a n d  LABOUR (SHRI 
R AV IN D R A  V A R M A ): (a ) Yes, Sir; a 
Committee has been set up already.

(b ) and (c ). The terms of reference 
of the Committee are:—

(i )  To review the various aspe^^s r f 
the Consumer Price Index Numbers 
for industrial workers including the 
criteria and the methodology for deriv
ing the weighting diagram, the linking 
factor methods of compilation of the 
index and the price collection system;

(i i )  To study and report on—

(a ) the existiijo price collection pro
cedures and machinery;

(b ) the deairability and n^ode o£ as
sociating the representatives of Ihe 
trade uii’ons and employers with ihe 
processes of jyrice collection work; and

(ill )  To make recommendations on 
the above mailers

The members of the Committee
^re:—

1. Shri Neelakanth Rath. Prof.
Gokhale Institute of Politics &
Economics, Poona . . Chairman

2. Smt. Maniben
Kara . . Member

3. Smt. Parvathi Krishnan,
M.P. Member

4. Smt. Renuka Devi,
M.P. . . Member

5. Shri Prasannabhai
Mehta, M. P. . . Member

6. Shri B. N. Sathaye . . Member

7. Dr. M. K. Pandhe . . Member
8. Shri Kanti Mehta . . Member
9. Shri M. T. Shukla . . Member

10. Shri V. I. Chacko . . Member

11. Shri R. L. N. V ijay-
nagar . . Member

12. Director, Central 
Statistical Organisa
tion .. Member

13. Director, Labour
Bureau . . Member

14. Shri R. Deshpande, Deputy
Secretary, Minister of
Labour. . . Member-Secy.

The Committee has been requeste«i 
to submit its report within 2 months.

Manipulation in Consumers Price 
Index during Emergency

2252. SHRI BH AG AT RAM: V/ill the 
Minister of P A R L IA M E N T A R Y  A F 
FA IRS  AND  LABOUR be pleased to 
state;

(a ) whether attention of Govern
ment has been drawn to the com
plaint about the manipulation in the 
Consumer Price Index during the 
ecnergency; and

(b ) if  so, the reaction of Govern
ment thereto?

THE M INISTER OF PAR LIAM E N 
TA R Y  AFFA IR S  AND LABOUR 
(SHRI RAVIND RA V A R M A ): (a ) 
Yes, Sir.

(b ): A CommitteL has since been con
stituted to leview  the procedure and 
machinery of price collection and vari
ous other aspects of the Index num
bers.
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International Conference on Sea Laws

2254. SHRI P. K. DEO; W ill the 
Minister of EXTE RNAL AFFA IR S  be 
pleased to state;

(a ) Governments reaction to the
latest proposal of the Interna
tional Conference on Sea Laws and 
the unilateral declaration o f some 
countries definang their territorial
waters; and

(b ) whether Government of India
want to declare unilaterally tlhe
limits o f the country’s territorial 
waters?

THE IV^INISTER OF EXTERNAL 
AFFA IR S  (S IIR I A T A L  B IH A R l
V AJP a YE E ); The sixth session
of Third United Nations Conference 
on Law of the Sea which commenced 
in New  York from May 23rd. w ill con- 
elude its deliberations on 15 July, 1977. 
Many proposals and counter proposals 
are bein^ tabled in the Conferan^e. 
The Government of India w ill consider

all these proposals taking into consi
deration its nalicn&l interests and iFSUe 
necessary insttuctions to the Indian 
delegation. The Government of India 
is aware that taking into account the 
developing State practice and emerg
ing consensus some countries have uni
laterally cefined the limits of their 
territorial waters and established ex
clusive economic or fishery zone.

(b ) Ir^dtan Pailiam ent also has enac
ted the Territorial Waters, Continental 
Shelf. Exclusive Economic Zon3 and 
Other Myritirre Zones Act^ 1976, which 
came into fome with effect from 2r>th 
August 1976. According to Section 3(2^ 
of the Act, the lim it of the territorial 
waters oi India is the line every point 
of which is at a distance of 12 nauUc.il 
miles from the nearest point of the 
appropriate baseline.
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